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C.A. NO. 198/83 DECIDED ON ¢ 3.6,1993
Mohd. Nagseem & Anc, o Petitioner

Vs.
Union of India - ...  Respondents
GUH Al

THE HON'BLE MR. JUSTICE V. S. MALIMATH , CHAIRMAN
THE HON'BLE MR. B. No DHQUNDIYAL, MEMBER (A)

shri M, R. Bhardwaj , Counsel for P‘e't itioners
shri P, P. Khurana, Counsel for Respondents

JUDGMENT (RAL)

Hon'ble Mr. 'Justice V. S. Malimath, Chgirman ;-

Shri Bhardwaj , learned counsel for the petitioners,
" submits that he would like to withdraw this peti‘tidn as the
relief claimed by the petitioners has since besen granted.

Accordingly, this C.A. is dismissed as withdrawn. No costs,

o Jm‘? “— | /WM/@)

( B. N. Dhoumdiyal ) ‘ ( V. S. hialimath |
vember (A) , Chairman



